
CENTRAL ADMINISTRATIVE TRIAtUNAL 
AHMEDABAD BENCH 

.2. /75 of 1992 
No. 

DATE OF DECISION 7th March, 194 

.13.Teraiya 	 Petitioner 

Iir.R.J.OZa 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	- Respondent 

Mr .R • il.Vin 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr.v.Radhakr jshflafl 	 : Meither (A) 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordsbips wish to see the fair copy of the ludgement  

Whether it needs to be' circulated to other Benches of the Tribunal? 	/ 



4 

Labhshanker Bhayabhai Teraiya, 

Residing at Railway Quarter, 
No.23/M, 'A' Type, 
Dhola Junction : Applicant 

Advocate 	Mr.R.J.Qza 

versus 

Union of India 
notice to be served throuh 
the General Manager, 
W.R. ,Churchgate, 
Borray. 

The Divisional Railway Manager, 
W.R.Bhavnagar, Division, 
Bhavnagar. 

Advocate 	Nr .R • M. yin 

: Resporiãents, 

aRAL JtJD MENT 

0.à.75 of 1992 

Date: 07-3-1994 

Per : Hon'ble Mr.V.Radhakrishnan 	Member (A) 

Heard Mr.R•J.Cza,learned advocate 

for the applicant. Mr,R.M.\Jjn is present for the respondents. 

2. 	 This application under seCtion 19 

of the Administrative Tribunals Act,1985,praying for 

3 
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alteration in the date of birth of the applicant. 

The grievance of the applicant is that his date of 

birth is 21-3-1932 of accordingly he should be required 

to retire from service on 31-10-1990. However, the 

respondents have retired the petitioner from 31-1-1990. 

The mai!riplank by which the applicant supports his case 

is the circulars issued on 14th Septerrther,1989 by 

DRM's office Bhavnagar Para in which the date of 

birth of the applicant is shown as 21-1-1932 and the 

date of retirement as 31.10.1990. Based on this 

circular, the applicant claims the date of birth 

21.10.1932 and accordingly the date of retirement 

as 31.10.1990. 

3. 	 The respondents have filed reply. They 

have produced Western Railway's memorendum dated 

12-7-1989 showing the list of employees dues for 

retirement,according to which the applicant's name is 

shown at Sr.No.57 , his date of birth as 21-1-1932 

and the date of retirement as 31-1-1990. They have 

also cairif led that the dates shown in circular 

dated 14-9-1989 were typographical mistakes. The 

mistakes had been corrected by letter issued on 

23-10-1989 by the otfice of the DRM(E) BVP to ADMO 

DLJ,clarifying the fact that the applicant's date 

of birth is 21-1-1932 and as such as he should be 

4 
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retired on 31-1-1990. The respondents have also 

produced xerox copy of the first page of the 

service sheet which was clearly shows the date 

of birth of the applicant as 21-1-1932,there by 

meaning his date of retirerrnt would be 31-1-1990. 

It is therefore,clear on a perusal of the record 

that there is no doubt regarding the date of birth 

of the applicant being 31-1-1932 and accordingly 

he has been correctly retired on 31-1-1990. In view 

of the above, the aoplication has no merit and is 

dismissed. No order as to costs. 

(V.Radhakrishnan) 
Merjer (A) 

ssh 
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Cert find that no :u - har ainu i reyij red tobe 

taken and the ansi ii ft for cinsijinent to the Record 

Room (Jecided) 
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THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT W DIILHI 

CATJJ/1O 

CAUSE TITLE.... 	 OF 	198[j. 
NAMES OF TUE 
PARTIES................... 

VERSUS 

PART A B & C 

C r DESCRIPtION OF DOCUMENTS 

co 
 

-c 	I 



CONTINUED INDEX SHEET 

DESCRIPTION OF DOCUMENTS 
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CENTRL L. INISTPTI\IE TRIStJNL 
HriIDr\aD 1NCH 

\ H Mt D : B tD 

Subm:tted 
	 T./JUDICIrL 3ECTIt. 

Brig irla] P: tition No: 

01 

Miscoltaneous P:tition No 

of 

Shri 
	

Petitioner(s) 

Jersus. 

Respodent(5). 

This apolication has beenubmitted to the Tribunal 

by Shri  

Under Section 1 of the dministrotive Tr :bunal ct,19O. It has 

scrutinisd with reference to the points mentioned in tha check 

list in the light of the provisions contained inhe dministrotivo 

Tribunal tct,1iC5 and C3ntral 1 dministrotive Tribunals ProcedurE) 

Rtilcs, 1 3E5 

The Npplications has beenfound in or or and may be 

given to concerned for fixationF date. 

The applicaticn ft. s not been'found in order for the 

reasons indicated in the ehack list.The applicant may be advised 

to rectify the same uithin14 days/draft letter is placed below 

for sinn ,,ture  

S C. j) 
 

. ! 	 / 
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P°L icT (s) 
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PRTI L'S T BE EXRf1I:o 	 ES:NT 'S T 
E3ULT F x;jriI4\TIO 

2 	) 18th8 9PPlic ,'tion in the 
PrEscribed forifi 	 ? 

t8) Is tha apIication in 
paper book form 	 - 

(C) Have prescribad number 

complete sets 8 the 
app1j.cati 	ben filed 	7 

3. Is the applic:tjon in time  
If notby how many dLiys is 
it beyond time 	 7 
Has su*ficient cause for not 
making tlia apa 	in 
time etatecj 	? 

4 Has the document of authorisatjof 	/ 'Jak&l.t 'ma 	been filed ? 	 ) 

5.. Is the application accompained by 
 D.D./I.P.o.rqr rs.50/—?Number 	', 	7 of D.D,/I.p. 	.tobe recorded, 

6. Has the copy/coes of the order(s) 	k[ 

against which the application is 
mode,baen filed.? 

7. Have the copies of the documents I 
relied upon by the applicant and 
mentioned in the upplicatjon 
been filed.? 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly? 

Are the documents referred to in(s) 
above ne..tly typed in double sppce ? 

8. Has the index of documents has been 
fi&ed and has the paging been done 
properly? 

2. 



P?TIClJLTg TJ BE EX MIN:D. 	:ND.1? 3MEJT T F3E RSIJLT 
FV M I T I  

	

9. 	Have the chronologic:1 details 
of represent.:,tjons made and 
the outcome of such representation 
been indicated in the application.? 

10. Is the matter raised in the 
application pending before any 
court of luw or any other Bench 
of the Tribunal ? 

	

11. 	ire the application/duplicate 
copy/ppe copies signed.? 

12. ;\re extra copies of Lhe 

application with annexuros filed.? 

Identical with the Erigin.. 

Defective. 

Wanting in 'nnexures 

No. 	 Page Nos. 

(ci) 	Distinctly Typed ? 

13. Have full Size envelopes bearing 
full address of the respondents 
been filed? 

	

14, 	re the given addrassed,the 
registered adJressed ? 

Do the names of the parties 
stated in the copies,tally with Name(s) 
those indicated in the application? 

re the transatiang certified to bb

boo 
	' 

true or supported by an affidavit 
affirming that they are true? 

17. Are the facts for the CSSES mentioned 
under item No.6 of the application? 

Concise ? 

Under Distinct heads ? 

Numbered consecutively ? 

(ci) Typed in double space on one 
side of the paper ? 

10. 	Have the particulars for inter im 
order prayed for,stated with reasons.?  

c 
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3E .L?GRE 2HE CL LL ADMINi £ 	IV I 13 UrAL Al HMLjJ i3) 

EDA3AL 3E NCH 

OIGINL PPLICAIuN NO. 2 OF 199 

Labhshanker Bhayabhai Teraiya 	 . . . . Petitioner. 

V/s. 

union of India and Aar. 	 ....Respondents. 

INDEX 

Sr, 	Anclex. 	Particulars - 	 Pages NOs. 
No. 

- 	iemo of plication 	1 to 8 

'A-1 	Copy of Circular dtd. 
14-9-1989. 

'A-2' 	Copy of,  order passed 
in O.A.NO.386/90 dta. 
22-10-1990. 	 ' 

iHNEDABAD 
( R.J. OZA 

Date: /44/90. 	ADVOCATE FOR PETITIONER. 

/h•fO3L 



3Ei0RE THE HONOURAE3LE QNJ L ADMINISTATIVL TRIBUiAL 
i)A3AD 3NCH, A}IED2113AD 

ORIGINAL APPLICATiON NO. 	OF 1994/ 

Lbhshanker Bhyabhai Teraiya 
Residing at Railway çuarter 
N0.23/N, 'A' Type,.. 
Dh1a JunCtiOn. 	 .....pett2oner, 

v/s. 

union of India 
(Notice to oe served throuçh: 
The general Manager, Western-
Railay, church Gate, 
somby 400 001), 

The Divisional Railway Manager, 
western Railway, ahavnagar- 
DiVisiOn, Bhavfl-agar. 	 -....Respondents. 

APPLICATION UER SECTION 	OF 
THE CSNJJL ADMINISTRAJ.PJE TRL3UNAL 
ACT  

1. particulars of the petitioner : 

Pr, 

Ci) 	Name of the petitioner 

Name of the father 

Desiflati0fl of the 
petitioner & Office 
in which employed. 

Office Address 

hri Labhshanker hayabhai-
Teraiya. 

shri J3hayabhai. 

Retired. 

2. particulars of the Respondents: 

(i) 	Name and/or Designation 
of the Respondents. 

office address of the 	As statci in the Cause of 
Respondents • 	 Title. 

(iii) Adress for service of 
all Notices. 

-2- 



3, ParticUlars of the orcier against which 
Application is made. The Application 
is against the following order: 

(i) 	order No. 	: 	- Nil - 

(ii) Date 	 : 	- Nil - 

(iii) Passed by 	: - Nil - 

(iv) S,,jbject in grief 	: As stated in-the Application. 

4. jurisaictiofl of the. .ribunal: 

The,petitioLler declare that the 
subect matter o: the decision 
against which they want 
redressal is within the 
jurisdiciofl of this Hoflble 

	

Tribunal. 	
' 	 0 

Limitation 	 The petitioner further declare 
that the challenge in the 
pplicatiOfl is to bhe non-action 

on the part of the Respondent-
authorities as the Application 
0± the petitioner has rained 
unattended to by now and, 
thcrezore, the application i 
within the period of limitation 
prescrioed in section 21 of the 

AdIninistrat1e Tribunals ACt, 1985. 

6. Facts of -the Case: 

(i) 	The petitioner is citizen of India. The petitioner 

was working as peon under ADMO, Dhoia Junction in the 

Western Ra ilway DivisiOn, 3havnagar.,  He was allotted 

uarter No.23/Mt p' type in the Rly.uarteZ at 

Dhola junction. The said uarter consists of two 

Rooms. At preent he is retired from service. 

(ii) The petitioner say that the bzth date of the I 
petitioner as recorded in Service Book was 

21.10.1932. AccOrclingly, he was 	
required 

to be retired from service on 31.10.1990  

However by arb itrarY means the Respondeflt 

authorities have retired the petitioner from 

service from 31.1.1990. The petitioner say that 

-3- 



:3: 

since the said decision of the Railway Administration 

was illegal, and violative of Articles 14 and 16 of 

the Constitution of India. The petitioner has made 

Representation to the Respondent-authority and has 

accepted retiremental benefits under protest. The 

petitioner says that the Respondent No.2 has by his 

letter dated 14,9.1989 publihed list of staff due 

to retire under age limit from 1.1.1990 to 31.12.90. 

Under the said lit also the name of the petitioner 

is includeu and considering his birth date it is 

- 	 specified that his date of retirnsntis 31.10.1990. 

A copy of the said circular dated 14.9.1989 is 

ANN. 'A-i' 	 enclosed hereith and marked as ANXIE 'A-i' to 

this application. 

The petitioner say that the petitioner was 

un-lawfully retired from sezvice on 31.1.1990. He 

made an application to permit him to continue the 

possession of the quarter. The said application is 

considered by the Respondent-authority and the 

petitioier is permitted to continue in possessicn 

of the quarter at normal rate of rent upto 31.5,90 

by order dated 16.5.1990. 

The petitioner says that he has represented before 

the Respondent authity in respect of his earlier 

superannuation. However, no reply was given to him 

by the Respondent authority. The petitioner 

I 	 thereupon filed original application No.386/90 

before HOn'ble Tribunal challenging the action of 

the Respondent authority retiring the petitioner 

before due date. In the said proceedings the 

petitioner has also challenged decision of the 

Respondent authority not granting application of 

the petitioner for allotment of duarter No.23/N, 'A' 

Type, Dhola Junction in f avour of his son. 



since cause of action quite different at the time 

of hearing of said application, learned counsel for t 

the petitioner sought liberty to file separate 

petition, which s granted by oraer of this Tribunal 

dated 22.10.1990 and above petition is disposed of. 

A copy of the order passed by this HOn'ble Tribunal 

in Qrigina. Application NO.386/90 is enclosed herewith 

and marked as ANNEXURE 'A-2" to this application. 	ANN.SA_21  

(vi) In the above circnstanCes, the petitioner has no 

other prompt, adequate or equally efficacious 

alternate remedy to law but to approach this Hon'ble 

Tribunal on the folirig main other grounds which 

e without prejudice to one another :- 

G RO U N D S 

The petitioner submit that though the sirth date 

of petitiOner as recorded in the service Book from 

the beginning is 24.10.1932., he has been retired 

from service from 31.1.1990. The petitioner submit 

that 	under the rules f retirement a Class-IV 

employee can be retired from service on cornpletitiofl 

of 58 years on 24.10.1990 and thereupon his date 

of retizement would be 31.10.1990. The petitioner 

submits tha the petitioner is retired from service 

is contrary to the rules and therefore the action 

of the Respondent authority retiring petitioner 
All 

from service from 31.1.1990 is illegal, arbitrary, 

discriminatory and violative of Article 14 and 16 of 

the Constitution of India. 

The petitioner submit that since the petitioner was 

entitled to continued in serviLe upto 31.10.1990 

he is encitlea for all benefits available to him 
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as in service upto 31.10.1990. The petitioner suit 

that by retiring the petitioner at premature stage the 

Respond.ent-authOrities have denied legitimate right of 

the petitioner to hold the post upbo 31.10.1990 and 

grant all the consequential beneiits thereto including 
4 

retirernental-benefits. The petitioner submit that the 

Respondent authority have denied in service .oenetit 

for the said period whch is illegal, null and void 

and the espondentauthOrity may be directed to offer 

all in service and retirtmental benefits to the  

petitioner on the basis as if he is to retire from 

service on 31.10,1990 

(c) The petitioner suomits that he has right to hold the 

post till 3U.10.1990 as per Circular of the Respd,t.-

authority. The petitiotier sucnit that by affecting 

retirement at earlier date prior to 

31.10.1990 the Respdt.aithities have acted in 

clear violation of fundamental right guranteced to 

the petitio.er  under Art. 14 aflcL 16 of the Constitution 

of India. The petitioner therefore submit that the 

action of the Responent aority is requireci to be 

quashed and set aside by this Tribunal. 

The pe ~-Ationere crave leave to add to, amend, alter 

and/or subs titute any of the above grounds as and when 

necessary to do so. 

7. 	Relief(s) sought : 

PRAYER 

on the grounds urged above and those whicbmay be 

urged at the time of hearing of this Application, the 

peti.ioner most respectfully pray that - 
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YOUR LDR]JEHIPS be pleased to quash and set aside 

the action of the Respondent-authority to retire 

the petitioner from service on 31.1.1990 and 

fuher be pleased to direct the Respondent1 

their agents and/or servants to treat the 

petitioner in service upto 31.10.1990 and grant 

all consequendal benefits of in service as well 

as retir€mencal benefits to him. 

YOUR LL)iJJHIPs be pleased to grant such other 

and further final andpOr interim/ad-interim 

relief to the petitioner as may be deemed fit 

in the interest of juscice. 

8, 	the petitiener most respectfully sunit that he 

has strOn prima fec-i-c casein his favour and L-

petitioner is deniea his legitimate riht and 

prEvailege in the matter of 11otmrit of quarter in 

favour of the petitioner out of turn. 2he petitioner 

submit hat family of the petitioner with large 

numoer are residing in the abovementioneciqUater and 

as the petitioner is cing zrom poor family they are 

uneole to gct any ocher alternative accommodation as 

t1-  rent of prevailent accornrodatiOfl is much high. 

he petitioner therefore say and suomit::hat it would 

be in fitness to airect the Resp C Ondflt_aUth0Jt7 not 

to take 	 p anything or roceedings of eviction an permit 

the petiteorier to retain the possess inO± the uartCr 

to23/M, 'A' Type, at hola junction, pending the 

adnissiofl,earig and fnal disosalof this pliceion. 

a' 
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I 

PRAYEiR. PQA IN AIM iiLiLIIF 

(A) - pendiig admission, hearing and final uisposal of 

this applicetion, the Honourable Tribunal maybe 

pleased to dLrect the Resp'andcrlts, their agents 

and/or 	vant not to take any Eviction proceeaings 

'against the petitioner ana further be pleaseti to 

cJcect he e spoadan s, their agents and/or s evnts 

not to aisturo the possass ion of the petitioner of 

uarter No.23/N, 'A' Te at .ühola Junction, 

es tern Ri ivi'j, 3ha\ nagar iivision. 

(3) 	your tordsnips oe pleased to direct the Aes;oudents, 

their agents andpor servants not to take any 

EvictiOn proceedings as well as not to disturb the 

possessiOn of the peti C. toner of uarter No.23/N, 

A 1  Type1 at ohola junction, v,.estern P.ailWay, 

3havnagar L)ivj.S ion. 

 The peti:--orier Su. mit that the petitioner haxR  

has no other aueçuate efficacious alternative remedy 

againec the substantial injury being inflicted and 

souht to be inilictea uon the petitioner except 

to approach this Honouraole Tribunal by way of this 

huimle application to remdy their legitimate grievance. 

Stacement : 

The petitioner further dclare that the petitioner 

has not filed an other appli.CatiO[i, petition or Appeal 

on the sject matter OL this plication (except o.. 
No. 386/90) as stted hereinaoove)beLore this Hon' ble 

Tribual or oeore any other 'Tribunal or Court or beLore 

the Hcnourdb.Le supreme Court of India. 



L300Jç No 

ge f' 0  

Notary 
 . 	 , 

11. 	No.Of postal order  

Name of po Office 	: High court of GUJa-Cdt post 
Qtfice, Ahmeabad. 

L)dte of Postal Order  

postal order for amount of 

AJL) ?O HI.S ACT C KINDNESD AND JflEiGC, 1HE 

PTIrLNED IS IN DUTY BC.Ui'i) SHALL FOIZ EVEA JA.AY. 

place : Ahmedaad. I 
V 

Date : (A 
$./90.- ------------------------------ 

4/'347F. i4L-1 l 

VIFICATION 

I, Labhsharker ihayabhai Teraiya, petiioner 

herein do he.A'eby verity and state that what is stated 

hereinabove in this plicaLion is true to the best 

of our knowledge, information and oclief and i believe 

the same to be true. 	Ihave not xc suprc-ssed dwr 

materl facts. 

verified at Ahmedaoa, thisday of 

199k. 

7111 lip, 

V DC A 

bt.1-ORE !vk 

Plied by Mr......B... .... 	
c— 

Lene Advocate for ?4t5oners 	TARY 
with second sst 
opies copy served/not served is 

sther side 	 (1 

1. 

Dy.rC.A1T.(J) 
'bad 
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D.R.I15 Office 
Bhavnagar Pare. 
Zk. 14.9.69, 

to 

All Ss/SM, CLC CPd5, PWI5, CIOW,, 
, iLLs, CSS, CTXR5 WIXs, 

ELF, _F5, 	 Ic5, 	ELe5, 
CSI5, 	 i\CJ., L'CT15, 

LkL,,CTLL LVI 
Djvl . .becy. 	 ivr, 

b: 	tt1ent (1- inal) Lzetted . £cn 	zetted .teff VP ivision Ust of staff due to ietire, ndü açe liiot, from 1.1.90 to 
.9 

llef; Thi5 ofCjce circular letter No. ever) di;. 29010.p. 

peciaJ. attontjon is invjte to the ja$tructjons conveyed 
J.under the above ci'eJ 

the sub j 	 ur/tte with a view to ensurjn 
t 	t 	

j-1 of cont Iru) ation cuifcat. to the effect tur/'r 	
of all Conc'rned CTE'ioyees ')ave u'w dJ tu th. 	withifl C days fror. the uf ti5 Jett-. It :13 further .rejtereflated that there u 	 of Caly 5f1, in beycnj the aje of suprarmuat:1on. 

Stt;t of 	£ the t, retiro ud 	ae limit, fxoni 1.7.90 t 31.i2.9 Is f- 	orflaon 
fl 

ff cune ned. L i stzessed 	 and &dvice to 
that all the conceiod 

flotud, 
sta 	Should be ep1aned of the Cofltønt5 duly cot the same 

ihe concned units will p1tase keep ready the service sheet5 imc .Ieave ACCOLn4 S of the con.rn 	siaff, in a.il rbpe(ts and send the i're to t4 office wall, in advanc, before the
e.t. The lce ccourt for ce 	 s be sent to i.tjfj, cation on rou;th in dv 	e roni the date of The CCflCti 	sp.rV1ry staff will ensure compli nce of details of leeie, if nj, from the cate of subinisjo of leave accourts, tc this oi'ice, to the date of final 'oti en,ent. 

'V he 
c'lerJc date of vacatjc,,, of hlye quartar, 

er)erjy bifl Lu subtnjtted a1onjth th 	final 
when the 
It 

to thl5 Lly, 	
ae Vacated by the office irediate1y 

office on err. d that the Iz'esh 	dcres5 he the eve vacation 
conccrnd 

advised to 
cit. 
this 

l 	£'e1 	asin of hly,quats, the 	-C 	can be avoided.  
so tt 	delay 



c' gc 

out ui-O •od,thr0'' 
th :ll 

The names of gt:.ff cuc 

lt.t,from .M@ to 1 .i2,3'Q loft 
to 

OV31' 	riay be 	irjS 	this 

icril1iSitO prttCUl 

	

SuporvtSOY staff will pl' 	
dv30 the 

staff to kop tho oiio'4ng ocu.nt ro dy, 

hrOe rnrithS in adv co. 	from the dto of r 'u 

without WhLC th 50  ioment c1oCt1fl 	v not be 	ocutod 

It should belPtSc9 be got riotCt by .11 hi or cc 

staff tat 	
p

hf'r to complY with ho sitd dOC%.illIentS will 

render thorn liable for non 
subrn1S0fl of •lO 3aC 	d 

they will be rcqutrOd' to attorid this 	
f5C3 for that 

purpOSo at thtr 	coSt and tOy 	 pttd' 

and 1e.Ve otc. Delay in submissiQO f 	
said dCCUL1flS 

will be attrtbottod to the suporV3rY 
otfr, 	d the 

staff concerned. 

FA 

cjIL.$- tQ.Ji •--- ;rdy. 

1. 	Thoo pLSsOrt S17O phOtO 	2hS,t0 c.int C)SC, 

i. o. o1f & 	fo •tot r r 
	3 	hotograph. 

1  

- 	(If riayp0USO 	'riot 1ivO 	heo s 	
10 photO- 	- 

graph will do).. 	
1 

Svtng 	 in ornfllOY2' s c'in rira be 
opone4.th one f the foilolLng3ankSt0 
Bank q Indta(ii) Bank of Ic1ta (tt)Contra1  

Bari Qr India. (iv) Doria B- nk (v) 13rik of B.1 oda 

(vi) Stato 3 	of 	uashra (vLt)lJniOrr Bnk 

of Irxta (vLii) U,Q.O Bank. 

Z.orox copy of dte of birth 01 soriblO17 21 yrS. 

and unrnarrid daught:rS 1e1o' 2 r trS of ago. 

P.F.Slips 

5, 	Seven R,vonuo staps,ich cl ooOps.wh.r0 
sottlerd3flt duS are jntd th:'our:h chuOS. 

Tho staff rotiring l undol,  age ltitt should be 
trected to this offico as pr Lhe ins UC.nS convaYd 

trouh this oco it r O,tvfl of 	/2 	o 

receive thor stt.-om-,n6 juos to 	-?ncu 
Sh staff should bo SU7liO(l 	.th ct Li cir c.as ; 

cover Outward and Inward jouInOYS. 

ho units 
rc'ttrod to pcit'Y 

ach month, towards 
coricocnod staff. 

i t nin 'th. 	rvice ;hets are 
ted, t) dt;-:i of a cun botr deduc -u  

G.I.S.tn thu 37rvtco lt; of the 

3/- 

9 



	

- 	- - 
	

JJ 

' 

In 	se of tr-sfr of .riy tnitvicua1 from one ca 	 n  
unit to anohcr o'rio,but m0nt)n.)d 	 in this 

lolter,such cases be dLspqs 	.rcLhl ') irttLmtI.ng  

the concornod new sttion. 

End: 1 list 	 fr>:. L.R.i.(E'i 

C/- DO B 	(1cipos)for tn. 

OS $B(10 cptc3s) for trif., H.' '' LI. 	1 s 
stcpp4go of PF "doductic"tl f 	n' fr1c sCL' Ji 
months in adynce from th 	of 

OS D: 	:'I :ET. They ,iii. -'1 	rsu.'u that .;ho 
ttff thrhgb. rittrod,but 	 ChO '17. 
quartrs on due dt 	:ce r>! 	upp1i.rci ;itth 
ho pest-roLr€r.ier1t psss 	p 	thJ tnsruct.i8 
in vogue. 

All the concerned sff should be aprtsed of this. 

, 

9 



V j t of staff duo eo rpro 	.iL b rrc 1 1,90 to 31.12,90, 

Sr. 	 ;o;iu: 	;: NO, 	S/shrj 	 B11 h 
1 • 	2, 	 3. 	, 	• 	. 

	

- 	

0 
Jan, '90 
ED/MD. 

S,II.S}lrjokar 

	

	Offg.as 
BVP 2,1, 	1,1,9() 17012 

CC Comm. 9R.C.Pradhan 
BT 30,1.32 31.1.9c 17606603 

3, G,V,Dvo 	 HC 	BVF 6.1.32 31,1,90 1760262 

	

f, 	S,H.p.th 	
ssb, 

toachr VRL 	
31,1.90 1'/450076 

	

5. 	Lhh3hankr B. 
JOhj DSK 	.G 	21.1.32 31.1.90 1777371 

ha1 

	

60 	Shjvjt Ccuj 

ADL 	DLJ 	3.1.32 	3 . .90 

	

. 	Ina  

	

10 
	Ihwar Vall:.ibh 	9  G.rnto 	TDI 	26,1,32 31.1.90 	1766700 

	

2, 	Popat 	 T - Nan 	BTD 	1.2,32 	31.1.90 	7677 

	

3 	Sji;j Koshjj 	W.M 	GD 	30,1,32 31.1.90 	177271 , Bhy Uka 	GK 	JL 29.1.2 	
.1.90 177131 

Nhn1i v.:ishra GC 	Jc0DR 1 	2 31.1.90 	1 72'12 
Ranjk1l A.Pdy GC 	 29.1,D2 31.1.90 	17D1oo 
Ahdu1nf H.31aj1th Guard 	BVC 	17.1.32 31.1.90 •17318j 

	

. 	ama diva 	
JLR 

	

5, 	
5,1,32 	31.1.90 	17377523 Karsjh Njj 	Har1r 	DJI 	19,1.32 -31.1.90 

2/_ 

] 



6, 

- 

11 

 Job71 D'sou?a MCF 	JND '/1,  

 Maharj gar R  
II 	BVP 2, 1, 	2 1 	.90 	17),761, 

 Arnrit1a1 singh Dr.Natl/ 
xpruss BVF- 31,1.90 171 7538 

1+, Mssa1arakha 
t 

STR 	JIM 8 1 1,32 31,1.90 17+'1 32- 

 Isiiiail N Goo 1is 
Dr. 	BTD .1,32 31.1,90 1751+165 

 Natjar1aL L STR 	BVP 21+,1,32 31.1.90-1  17+8191+ 
:D -q. 	L.JZ - 3,i 	'1 r.S1c -1 1 - 

 D ELF 	BVC 21,1.32 31.1.90 171+2103 

 Djrikar K SLF 	VRL 5.1.32 31,1.90 1?1+202 

3, H,N.Paridya ELF 	MHV 22.1,32 31.1.90 999+01+ 

D./ND 

1. Ctjhagiji Nari.1t Jr,ck 
'och. 	BVP 1..32 2e,2,9& 

 ?.M.Vajshnv HC ''P 	BVP 252,32 23.2.90 177778 

 V.PJDavo CfLI 	BVP 21.2.32 26,2,90 176096eH 

1+. V.K,Nor C TjSt BVP 15.2,32 23,2,901766417 

S.Ic.DaVO PIS 	DV? 9.2,32 2.2.901760313 

6, J.C.Patci Asst, 
toaôhar 	BVP. 22.2.30 23,2,90 170115 

1. Ganda Laxman G.hato VSI 3,2,32 2.24 90 1773677 

2, Chia Nanji G.kopr BLDr 	3.2.32 2'.2,90 17G5067 

3.o Bachu Hira RG Gk, 	AS 1.2.32 2fl,2,90 
17?99? 



I 

	

20 - - 
	 3. 	4o5. 	5

4. 	

, 	7. 

	

Mavji Najj DGJ 	21.2,32 	8,2,9Q 1766710 
lc1)nd 	nitt 	K.N 	JLR 	23.8.32 	28,2,90 177106/ 

	

6, 	Kariji Ntha 	PVI 0. 
III 	KODR 	22,2.32 	28.2.90 177122 

K,,r1flLlh1 	CTI 	 L 	20232 	:.:C,2,9ç 17362209 
Ic.K.r 	 .GC 	 '0 	17.232 	2.2,90 17379039 

	

3 	Vct~!p,-ql -, qsh Kh 1 ITT3 	 2 2# 2.2.9O 1732339 

  Guard 	JLR 	23.232 	2,2,90 173617 
D.C.Upryy Gufrd 	 12.2,32 2.90 

0, 	Jayai.ti1i 	, 

HS 	BTD 	6,2.i2 	28 

	

7. 	Q.P.Nayrr 	SS 	NUD 	2.2,7 	28.2,90 1710I.1 

	

8, 	S.M,Bart 	SM 	DGJ 	1o..2 	2,2,90 1725572 

	

9. 	An ,intrai R 	Gd.co&k 	BTD 	1.2,32 	28,2,90 1723502 

	

1O, 	Chhagin Nnj 	W/mn 	DGJ 	21.2,32 	28,2.90 1730180 

	

ii 	C:rn Khod 	P/rn 	 6, ,32 	28,2,90 17323678 

	

12, 	Rnjj Hira 	 JND 	5.2,32 	28.2,90 17378138 
0 

	

1, 	Siaiijj J 	F HSK 
(II) 	BVC 	+,2,32 	28,2,9Q i7000 

	

2, 	 Gnda 	F HSK 
(III) 	BTD 	p.2.32 	2.2,90 17:•8060 3, 	as B 	CPT 	VRL 8.2,32 	28.2,90 17332 

4. 13hj 	ll,jtha 	Kh.C1nr 	
4.2.32 	8,2.90 1723o3 

th Ihura 	F HSI(I) BTD 	2O,~.28,2.90 1?b?63 6, 	A11rq 	P 	HS::(II) JL 	
2,2,90 1752o6 

	

¶ SM HSK(1IX) JLR 15,2.2 	23.2,90 17521 obj 

'I 

• 



L:vl 	24.2.32 23.2.91 17' 7C 
Kanji 1%aj1 	 4• V8,j JU 	 2?.2.9c 1 	CA 1(. 	1ectr2c1 
Jfl: ohs,äd 	U 	 U, 	JP'D 29.2.32 	2892.90 995:329 '. . 	 Mi 	i.3.3 	2f,.2,9c c911 

larch (2 ) 

Sharj 1 	 CK 	4.0 	9.2.32 31.3.90 1753:: 
K shsvIa.1 i. andy. LVI 	2.3.32 31.3.91. c .17 Ti;  iva Pttha 	wala 	h1. 	2733 3j,j.90 

4 n 

.1. 	China Vira 	 iVT man 	La 	7.3.32 21.3. 	j777icj 

Iraffi c 

 Jçjiva?) i.am 	L LVP 1Q.3.3  A.I. Cplanj OW 1742. 	C 
Ad4 214.32 31.3,9c 17(. 

h.i(. I. PM 3.3.32 .1.3.90 17371( 
4. 

E  

'rat1a1 	L P, man V&N 21.3.32 31.3.90 17774 
Kjsr 1sinç ?/paon Bvi 2793.32   I3hay3man 

 
D.J .3,32 1732 	C 

opat 	ajt na1 1.49320 31.3.901767 
hika1aj Kalidad 

J.3.9O 176f361c 

1. 'z-sti1 	i. SK(Ii) VIL 7,2.2 J7 2, oca (UI) G.3.3 1.3.9Q 17471 
' 	(XII) K(bJt .3.32 31.3.90 1747j 4 z 	(1) JUt 18.3..2 41.300 1753g.. 

4 
L Ch, ran VU 

. 

'i. 	.90 17'i 17 



1. 2, 

1'tprasicB Ci,I'iuc,PBt1 32 0,'.90 170 
2, 

3. 

Hibjbkhari K iv1r P]3R 3. 	2 30,+.90 17523 -1 5  

Mhjat M B14 HSK(I)JLR 1.;32 30.-90 1753679 

• ' 

JND 25,,32 30,,;o 1752310 

! 
Karijl Chakw F TNG JND 3.-.32 3,f.90 1753275 

 Bhrt Gjfld 
B0Al ' HV ',9O 174713+ 

 Oilvor L.Syinan BM Chmn BVP 30,:•,32 30,+.90 175~1,79 
4 

xp. BITP - 3 	• L. • 32 30, 	, 90 1 7':•7520 

•  Kanq, Uka D.Pass, JLR f.32 30,4.0 17+168 
 'rjj Un Dr, DLJ 10.-,32 1773O1 

11 Ka'in S1tha Gc1 s Dr.BTD 20,+,2 30,-.00 17+7309 
12 Mohrnac - 

• I JLR 1 '5,32 1-7953 

1 Kvtrj 1. K LF BVC 20, 1, • 12 30. 1. , 90 1742210 

 K.A,D1tt Sr,D'j J3VP 1 9.5,32 31.5.90 1-7605+53 
 G.Bjirj H C L JND 1.6.32 31 ,5.90 175379 

3. Q.S.Jej. HC PlC DLJ 16.5,32 31.5.90 1732561f0 
.H.H.Joj HC JND 23.5.32 31.5,90 1772707 

5. G.T,Sot S:,ck, JLR 1.5,32 31.5.90 1773109 

• 1. GovjndKQshar Kh,I01 32 31,5,90 1766o8 
2, Mussa '1araich P, 	In PWI JND 23.5.32 31.5.90 1772995  Laxman  B.Srnjth 	'JLa 3, .32 31.590 1773618 

Tr 
J.f1rt1ya GC 	'JuL13 

1733395 2 13 bu Bachor P .Mn 	CI -.  31 , 5.90 1 736O407 

.. ,_ 

q 



-- 

V 	 / 

(7 I 

• 

	

1. 	

20 3. 

0 • N. Sharma 	WTI 0 	PBR7. , 32 31. 5.90 1 75•390 
ajrj D 	F Hs:(II)jND 	10.,32 31..90 1751v119 
MngaRarn 11 	F HSK(III)BTD 	12,.32 31 	17:V6250 

V 	
Bchu Bhgwanji V 	R 	cook BJD 	1. p.32 31. 	177232 
Ibrhj f VIF(M) J3VP 26,,32 	5.90 1??3LO 

64 	Kam Ibr-hjn 	Goods Dr, JND 	3..32 31.5.90 17396 

	

7, 	Ghugha Popat 	S 711 	 5.3 f 31,5.90 170182 
QQtrLf,. 	 V 	

V 

1, 	Lbhshr H 	ELC(R&AC) B 
2 	M5rj' 	 LF I(V 

1oj9 	3D/MD V 

 HO LF JND 22,6.32 30.6.90 1753861 2 G,S,Bhtt Coast, 27.6.32 30.690 3. L.J.c0 STI BVI 20-,2 30,6,.90 176o5647 

1. DVY:ir 	5avs DOK 1,7.32 176779  

3. 
10tj Alu 

Shayama Da1u 
G 	10 u S3J 1.7.32 30.6.96 1767685 
G,mato Alau 1,7.32 30,6.90 1766982 

Jhjn • 
UA 32 V  30,&.90 1773221 

6, 
Tuist 	a1a 
Bhirn 

FYI l to BTC 1.y,32 36,6,90 1766812 

7. 
La 

Va]i 
.man 3,6,32 30.6.90 i77j052 

T/r DM3 2i,32 30.6.90 1766967 8, 

9. 
B H/Ftr. Vfl 

1.6.32 30.6,90 1767677 Bhy.1 	av Bsrnjth T,IV 
1,7,32 10,6,90 1772762 

 Lk-u • - 

 
O.D.Trlvodi 

BC JT•D 1.G,32 o.6,90 1 7369b5 9 

3. J.B.Tiwrj 
HS GDL 

V 12 30.6.90 17392L8 
GD BVC 27.6.32 30,6.90 1732670 

5. Jl Kj 
SM S3 30,,32 30.6.90 1738L6G? 
P/man BVP 

I .7.32 30,5.90 17323101 

12 31,5.90 995279 

3..'2 31.5.90 9995S6 

I 

9 

.. .3/.... 



I 

ti,2 30.6.90 17383 
i,'-,2 IC,6.?0 1732087' 

30.'.90 17'18 

1 7320 F 

jL.32 10'.6.O 
17i72. 

30,Q,90, 1 753242 

30,6,90 1754336 
26,6,3k 30,6,90 17+121 

9,.32 30.6.90 ,96403 
1Jy2 30.6.90 1753838 

1 . 7. 32 30. 6.90 1 753573 0 
1,7,32 30.6.90 1752~09 

3,32 30.6,90 1732339 
10,6,32 30.6.90 17+153 

2,6.32 30,6,90 1'/+8 	51 
1 • 7. 3.2 30 6, 90 1 75+1 53 
7.6.32 30.6,90 1753313 

30,6.32 30.6,90 1753277 

8.6 30.6.90 171+799 

12.G32 06.90 1753110 

7,6,2 

17,2 0.6,90 17516'f 

12,6.2. 30.6.90 1752236 

2.6.32 30.6.90 1753152 

1,7.32 30,6,90 1753033 

15.632 3o,,995216 J, I'J 

1, 2, 3. 

6, ArJanVtra Mrkdr U;' 

7, ,' 	Dcu Jtwt P.ruri RLA 

fi 	8, Lra-m hu1chid WEtR JND 

Savjt Babu V. 116y . BVC 

10, MJ 1. 	i.,a.j i. T 'man CV 
j 	•,, 

0 " 

1. Mnjj N 1 

?. Bachu R' 	f'.. VIIL 

3 Hartlal Jotha " 	(III) JLR 
1 D.C.Gangull CTXB I3VF 
5 J.M.Soj.kj C T X,-t JLR 

6 Jcija Chria HT)Q1 JLPt 

7. Yuif ali A F HSK(II) KODi( 

8 Labhshankar T Ehisty BTD 
9 
9 Bhvgar M BN.HSK(I) JLI1 

10, Pr1jhu Dhikht Rfl Cook DLJ 
11 Chhign 	iriga1a Sr,SNI Cl, 	JL1' 
12 ,O.P.Ehatia FOMJ JND 

13 Diosh V.Citra Mtstry JND 

14 iti1al 	L 	•.. Dr.P qss BVP 

15 Shrnji Mohan Dr.' I3VP 

16 a-msthgJ D:L'4.'. JD 

17 Ibrhiin Phmod Gcod,Dr pIfl 

18 Bh4i 	otha ST1 VRL 

19 Sulornan P1i STR JND 

20 jja.vinchanclra G Cr,Dr, JLR 

1. Shshtkint D ELF JND 

_1 	

£ 	 • 	 - 
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10 

I J-~Xl 

/9/ 
1+, 	5 	 6. 

?. A,brah am Sr,Dman BIJP 31,,32 17600B20 

2 H,K,-arin-ar HC LF BVP 5.7.32 31.7,90 17+731 

3 .B,Trivodi HC Estt. BVP 31,7,32 31,7,90 17603717 

A,S.Bhardwaj Pharam. BVP 20.7,32 31.7.90 17771+873 

5 Ghanubh-i B DSK GVI BTD 28,7,32 31,7.90 

1 Mahavir Bthdu B/smith DOK 9.7.32 31.Y.0 17651 
din 

2 Muga Ahmod PIr') UA 15.7,32 31.7.90 1771+16 

3 1 shav Sidi J1ata UA 23.7.32 31.7,90 1773115 

1+ nubha Shtuha MRtO IN 16.7,32 31,,9() 1767479 
5 Jiwa N aran Nato VRL 31,7,32 31.7,90 1773827 

6 Dovraj Natha K,man VRL 15.7,32 31,7, 	90 1773826 

7 T .pu Gabha W/mari DGJ 26.7,32 31.7.90 176781 

8 Moham Jadav M-ito 31,,90 1767011 

9 Bva Nanji Mato SVKD 15.7.32 31. 7.90 1 76695 

10 N.ithu Bhaya No JLR 19.7.32 31.7,90 1773000 

11 Muiji V ala CPT TAV 16.7.32 31.7.90 176514 

12 Pun-i Dharaiingh 	K ma n DLJ 7.7,32 31.7.90 1771078 

i; B.K.parmar CTI ADI 3.7,32 31,7.90 1732 20 
2 C,H.Bhtt GC SHE. 11+,7,32 31,7:,90 170+1' 
3 M.M,Tha1ckr GC BVC 1.0032 31,7.90 173172+1 
1+ M..Kaushik GC p 12.7.32 31.7,90 1

7378898 

5 N,C,Zala SGC pB12 11+,,32 31,790 17382051 

6 V,G.Vadhor GC BVC 29,7.32 31.7.90 1733861 

7. J.J.I1aJiaraja ,GD JLR 31.7,32 31.7,90 17381+81 

8 ,1 la 

-- 	 - 	- -- 	 --- 	 - ,- 	. ---- 	 - 	 -- 	-

J_. 



') 9. 	Dungart Tojaji 	ill 	KTGD . 	11,7,32 31.7.90 1732091 

1.0 Hussairi Noormohmtd Pman JND 10.7,32 31,7.90 17369033 

11 Purshottain S BVC 10,7,32 31.7,90 17319/1'? 

12 Rudj Arjtri " ;3J ,'/.32 31,7,90 17319O3 

13, Popat Nnj B LR 1.7,32 31.7.90 

14. Rarnji 	avji P.raan DZJ 23.7,32 31,7,90 17308616 

Iini 

1. Do1atrar 	K Sr.Bhisry JL ' 	2 S.)-  31.7.90 17360+1 
2 ava1s1ngh K F 	SK(iI) JLR 23,7,32 31,7,90 173119 
3 D0j i Rjnjj FM'V BTD 22,7,32 1,7,9 177717 

Dur1b1jt K Goods DR. DV? • 	._c. 1,7,90 177610 

K1j.q5  J . 	STR BVC 2 	"ø '2 .,1 	) 1,7,90 177609 
6 
1 

Nath 	ktu. 
"1hII. 

Dr,Pass JND 6,7.32 31,7,90 1753670 
Sf-i 3VP 2 1-lr, 

1 Popat Bhtraj IALF -BVC 1,&,.2 31,7,90 995201 

c9o.) 
ED/MD 

1, C. G. Dqva Ck,FIC DLJ 4.8.32 31.8,90 175325 0 

2 B.C.l<othhhy ck.LF JND 193.32 31.8,90 175271 

3 M.J.1ht ck,DMQ BVP 1.9.32 31.8,90 1777901 

-• 

1. Jiwa Karaan G.nato VSW 27.2.32 31.8.90 1771030 
2 Daya Pua G.Man IN 9,8,32 31,8,90 17653 
3 Laxa 	Raia Mt0 PWI WC 22..32 31,8.90 1767663 

M11 Ntgj JLR 1',2,32 31,2,90 1772999 

1. C.M.Shh . 	BC DOK 19.3,32 31.8.90 17326448 

2, N.K.Bhoja TTS DLJt 1.9.32 31.8.90 17313028 

 I.S,Pat1. Gd SBI 21,3.32 31,3G90 1730689 
 J.I.Joshj .YL JLR 16.8,32 31.8.90 17378.9 

• ..ii/ 

n 
Id 



'I 

2, 	3.  
-- 5. K.T.Gu1bnj ASM BTD 31.,90 17169)7 

	

6, 	E ,F.ptoi 	Gd 	Sf1 	9.8.32 	.90 1732396 

	

7. 	Jjn Hajj 	T/poon JND 	16,3.32 	 17368169 

	

8.Jtvaj,B p/ 	DGJ 13,8,32 31,,y, 1771C40 

	

9, 	Kaba T1sj 	P/rnn BNH 	1,9,32 	 1361692 

	

10. 	Mrnjj Ltijj 	P/man CVR 	1 .8.32 	31..90 

	

1 	Lx1 	P/man BILI(H 10,832 31.3,90 173y7L93 

	

12 	Vaghjj nova 	 LDU 	28..32 	31,3,90 17361812 

	

13 	Laljj Vashram G/nin BTD 	21.8, 9 	31,3.90 17323228 

	

1, 	Mvfl Dovstng 5/wa1 	15.8,32 	31,8.90 1736207 

QcJji c1 	
TI 1, 	Kanji Jjva 	F WSK(II)p 	7.8.32 	31.890 1732 2 	Morn Arjn 	 BVC 	6.8,32 	31,8,90 178136 3 	kttiiai M 	HT)R 	JLR 	

31,8.90 1751-23 
Popt Nanjj 	STR 	BVP 	2.8,32 	31.8.90 175391 S 	Du1arj 	Goods Dr, JLR 8.3.32 	312,90 

1,0 A.H..Kazj 	LF B 	5.8.32 31,8,90 179218, 
2 	Madh Bh 	 BVC 	3.8,32 31.3,90 172119 

2Q.) 
ED/MD 

1. M.D.Vadakr 0ffg.as  
d.cstj, BVP 12,9,32 	3.9.90 1 7606639 

2 	J.H.aijth 	HC 	LF JLR1.10,32 30,9.90 1753463 
3. 	V.G.To1v1jr 3r,c1 .f1p 	

29,9.32 30.9,90 1760292 
M. 0 .thak 	OS OFF BRC 	1.9,32 	30.9.90 	r .1 	

9 Sstt., 	
29,9, 323 .9.90 17602053 5, 	

HC 	T 	30.9.90 1760175 

1 2 1.. 



- 	-••----.-- 	.. 

iD? - 

1, 2. ' 
' 

' 

;: D.S.Jj .5.9,32 30,9,90 1765922 
8,  S.R,TrjvocU., Jr.ech, BlIP 30,9,90 17+50081 

$ng.g • - 

1, Galla }ir 8.9,32 30,9J10 1765255 
2 'cars 	Ch l,32 1766395 
3 Purshottam Mota G/koopr SVICD 15..9,32 0.9.'0 1?6959 

* 	1,  Ambavi Jtha STh JND 14,q,32 30.9.90 173g679 
2 B.L.Khro SM LL 32 30.9.90 

1.  

178911 
3 J.M/ndya  SM NUD - 	12 0,9.90 17'69174 
f M.H.D.r0 ASM TLD 2,9,32 30,990 17380698 
5 N.M.Pandya AHS BVP 6,9.32 30.9,90 17316819 	

0 
6. U.1Jpro.hjt ASM BILK 2,9,32 30,9,90 1 737191f6 
7, mbshankir. 	WM U3 1.9,32 30.9.90 
8. Himats'jng K P,m -an. BPJ 5.9.32 30.9.90 1738 57 1 9 Nanji Dungor W/mn 1471 3.9.32 30.9.90 17320963 

10 Navnitraj H Hamal BVC .9.37. 30,9,90 17301956 
11 Bhjlca Ulca P In. -in DAS 499.32 30.990 17317572 

1. tgar Naza F HSK(I) BTD 1 3,9,32 31.9,90 17'+6320 2 Zrohan 	B.,Inj,-,- 
nun 

" 	(II) VITL 29.9 32 30.9.90 17865, 
3 Amritial H BTD 1.10.32 30.9.90 17+69 54 

S 
K (III) PBR 22.9.32 30,9,90 1752i78 

.6 
amjj •" (III) 29,9.2 30,9,90 1752251 MoNsPandy-11 HM BTD 2,9,32 30.9,910 1753L56 

7• Laxa1ai K P/fjtt('r.  BVC 10,9,32 30.9,90 171,7730 
8 Kars 	Via C1.Nuc, NHV 6.9,32 O,9,9ó 966617 
9 Dovjj 	chor BiVMSK(II) BVP 10,9.32 30,9,90 17r7332 

13/.. 



- 	 - - 	 ------. 

I /1/ I 

2, 3, 1 • 6, 7. 
ic. 	Mansing S DR,'A' 	JND 2,9,32 30.9.90 1752195 
11 	Asharam R STR 	VRL 1.10,32 30.9,90 17+28 
12 	Hastnkhn H STR 	JND 15.9,'2 30.9.90 1751+163 
13 	 OdS 	

16,9.32 0.9.90 1 753952 'a 	 0 	
3- antf1 R 	Dr, 	BITP 	2,9,2 	30,,9,90 17 7093 

	

$f)( 	 O 

	

1 	Barnnjk11 M 	SLF 	VRL- 1 ,9.32 	30,9.90 995399 

	

1. 	'.M.djya 	ffg.s 	BT 	9.10.32 	3.10,90 17601+12 fld D'man 

	

2 	R.K,Shah 	Sr.Sstj. BITP 	2.10,32 	31.13.90 

	

3 	M.K.Kansara 	HC 'W' 	BP 	25,10.32 31,10,90 17605519 

	

1+ 	J.P.rhk!cr 	HC 3LC 	JLR 

	

5 	D.M.Nay 	
5.10,32 31.10.90 1712595 

5r,c P 	L 25.10.32 31.10.90 177166 

	

6 	Karsflaja  S/w 1  JLR 10.10,32 31.10.90 

	

1 	
10 R-vj Bhog 	/MI 	V3-i 	22,10,32 31.10.90 1773081+ 

	

2 	Kara 	Nr 	G/mto 	DCI: 	26.10,32 31,10,90 1766998 

	

3 	L-Ikh., Sv1j. Mt0 	Ua 	2.1Q32 i.1O 90 17726o V.ljj Sur 	G'mn 	RUR 	5,10,32 	1,i0.9O 1765609 

	

5 	Bb11Rvji 	G/ 	GDL 	26.10.32 31.10,90 177292 

	

6 	V.dhv 	10 GR,II B\ 	10.10,32 31.10,90 1765053- 
- 

TT 	
BTD 	2910.32 	31.10.90 1 732 51+ 68 2 	S'S.LUj 	BC 	DOK 	26.6,32 	3110,co 1731981+5 3 	H.p,i 	GD4 	I3VC 9.10.32 	31.10,93 1731+261+ 1+ 	J.C.Shh 	GD 	PVC 9.10,32 	31.10,90 1731293 5 	PIP.Bhdalllo GD 	JLR 2'. 10-30 31.10.90 17381+7 U.G.GurrAj 	GD 	JND 17.10,32 31.10.90 17331+76 



:. S 	 O DII 1•10,32 7267 
J7isukh1i N 	T/ 	n 	STD 21 • 1. 	1p .1 * 1(,90 1 7810CTh  

9. Ichiii 	cj S/wit 	VtL 11,10.2 'i.1O,9( 1'??G75f 
10 P/m-h 	JND 1,11,.2 1.10,9O 1720 
11 Bhvan Mijj " 	DHAR i,io.o 1Y68'2c 
12 Hips JjW JLR 2.10.32 3i,10.90 
13 P/man 	aLR 19.10,32 31,10.90 	- 17 379 568 

1, Hashidrj H - 	FJjSK(II) 	BVC 22,10,32 31.1090 17C0D0 
2 A F HSK(III)BVC ,10,32 31,1. 17•7019 
3 Ktshrjchmd G 	Pajntr 	BVC 25,,32 31 ,1(,C) 17+762 

Ruifl Bhjma F HSK(II) 	BTD 7,10.32 31.10,O 17801 
Moru Bijal BN HSK(II)BTD 8.10,32 31,1.90 17'621 

6 PlanU 3u1an. HR COOK 	.MHV 15,10.32 31,1n,90 17727 
17 V1 R PBR .10.32 31,10,90 1753867 
0 N avjt JOSSa 

TD 10,32  31,10,90 1746913 
9. Abdula Ksam slDr. 2.10.32 31.10.90 
10 Promaclral H Shüntor 	BTD 4.10,32 31.Q,90 174730 

.V 
LF 	BVC 10. -)2 31.10.90 995302 

?''  

Q41. (30j 

1, I(.R.Chh LF BVP 11.11,32 3Q.11nD 17763o 2 r.D.Vl\T.1d sr,cl, 	LF JL 2.11.32 30,.11.(Q 1752231 
3 P.C.j:j CO Estt. BVP 2.11,32 30.11,o 17607188 

CC 	BJP 27,11,2 30,11.90 17605880 
CCBVP 8,11,32 30,11.90 1767584 

Vjr a Amtha G.mao 	GG 12.11,2 30,11,90 1767686 2 Zj 	Vtth1 1 	to 	PBR 1 3,11.32 30.11,90 177137, 

. -S  

4 



p 

3,  

: Poptt Ghusa '  P VIM ASN  DL1J 1,12.2 D,11,90 

Purshottirii Vashram 
1.11.2 ,i190 176P 

1 1 B.V.Bhtt Clii PB 3.11.32 . 	. 	1.0 1Y369( 

2 B.S.Dhdtt GC BIJP 10,11,32 30,11,90 173185 

3 D.D.a1 0111 BVC 17.11.32 0,1i.0 1'7319 

D.A,So1aj 0 BW C.4 15.11.32 30.11.90 1730e 

SU JDH 19.11.32 30,11,90 17385+ 

6 Mohmad ksu' ASM 3APP 10.11,32 30.11.90 1 730875 

7 D.L.Vyas GD JLR 8,1.32 30.11.90 1 7382C 

8. SM DKR 10.11.32 30.11.90 1737653 

9 J.M.ILajyaguru TT3 DLJ .11.32 30,11.90 1732175 

10 Arjan Narzn Markor VRL 22.11.2 0.11.50 1771P 

11 Dhjrj1a1 G P/man KKV. 24,11,2 0,11.90 

12 R.mjj 	Gtngi JND 5,11,2 0,11,90 1 7362' 

1, Lh.r1ingh ro FH3:(II)L 18.11.32 30,11.90 173638 
2, N.B.charya IITXR JND 28,11,32 30.11.50 1 7337 
3- 5hinti11 M sj~. ]th. JLR 18,11,32 30,11,0 1 752329 

'rik11 J PtLtL1f BTD . 11 .32 30 	11 • 90 1 7f 60 39 
Chin11 T C1,Mc, BVC 11.11,32 30,1190 172+8 

6 Yalliritya M S Til JLR 6,11.32 30,11.90 173813 

1 Anirudhy.i J LF 13VP 29,11,32 30.11.90 
2 Ja3r.Sth11 H ELF B1TO 291.32 30,11.90 

3 K.M.patj. LF DLJ 29.11.32 30.11,90 I7200 

Raiji Daya 3L2 JDTD 18,11, 	2 30,11 	Co 
S 

...i6 

191 



1. 	2. 
4 

 

qc(9oi 	
( 1. 	J.B.i1 	Sr 	.1'1 ch. DI 	1 • 1 • 	31 .1 2.90 	1 77622 

2 	 -ive cc 	p 	F 	n, 1 	i .i 	1 y6o3 
P.D.O HC 031 	J;D2e32 31,12.90 1 7)+333 

Bachu Ganrarn ROSp.PQn J1D 	.1fl,:2 31.12.90 1777770 
11adha trq 	S/w1 	B\T7 2.12,32 31,1290 

	

1 	Dyashr 	G'kopv 	GO 	12.12,32 31.12,90 17631 

	

2 	ania Bhura 	 U. 	2,12,32 31.1290 1772692 

	

3 	Rachv Bhurq 	"mrn 	GL 19, H, 1773630 

	

Mohin Hirj1 	 . 12,22 	H .1 	1 71 

	

ranrj_n1 Brkh, 	BV 	.12.32 31.1.90 i?661 

	

6 	aidov Madhu 	 Pfl 	17,12.32 	ml.12,90 1772. 

	

7 	achu tga 	Kh. 	TV 27.12.32 31.12.90 177255 

	

8 	Chhagan Khoda /m•an 	DLJ 1.1.33 	31.12,90 1768027 
1c. 	 - 

1, 	BC.Guota 	urd 	BVC 1.1.33 .31.12.90 173229 
2 	C.R.M01- 	Gurci 	JLR 23.32 31.12,90 1732O 3 	L.M.Jajswi 	3M 	

GDL 1O,12,2 31.12.90 1738372 
4. 	.Ornpra!h L1 	

GD 	 DI 	1.1?,32 31.12.90 17'22O 

1HS 	BVC 	.12.32 31,12.90 	17323% 

	

Ksturbon M 	 GO 	13,12,32 31.12,90 1732063 
7 	L11 Ratal S/1111 

	BHZ 31.12,2 31.12.92 1738193 
8 	Knrj 3 • 	T /rn-n 	STfl 1.133 	 17373 9 
9 	 p'ri rin 	VA li.12,37 	

1731836 

Abdullabin A F H(I) 	JLR 	?12.2 31.12,9ç 176o8 2 	Jothumal S 	Bhjst 	iWO 	1S.12,2 1,12,90 17'8190 
3 	Hjrnt1a1 K - S, u 	

BT 	?,1.32 31.12.90 1732099 
4 



2,  
1, 	B

-

hjkuha N 	F HSK(II) JI1 	1,1.33 31,12.90 1754002 

5. 	Tothubha C 	Diesel Opt. JLR 11,12,32 31,12.90 1752105' 

6, 	Manji \rnra 	Dr. 	BVP 	13,12.2 1.1.90 174-7302 

7 	Mohmidmtya A Good3  Dr, BTD 	1',12..2' 31.12.90 177672 

8. 	Mohruacl Sultan STE 	DLJ 	20,12, 12 1 2.90 174759P 

9 	Kovalkishan U 	Dr,'B' 	I3VP 1,1,33 31.12,90 17L712 

1. 	G..Jarij 	3LF . 	BTD 	.1.33 31.12.90 172076 
.• 	 r'I 	v&L 

* * 
Note: The following x1aJIe3 are to be ad.ded in the Mech list. 

for the month of Jn'9 1990, 	 Itof Bri Dt,Rej; 
1 • Shri K.U.P ar. 	HSIC-III 	JLR..9 1 32 31 I 2. 	K.R.Pandya. 	0TXR/BD I3TD.241'-32 311C) 
3.:: H.V.Panc3.ya. 	OTXR/rTh[V. MHV.23,i..32 31.1.C) 

aX!flan Jetha. 	S/wala. 	JLR, 1.2.32 31.1. 

4 



V 
X) 

Names of the staff due to retire under aqe from 1.1.9 

to 31.12.90 for S&T Deoartment are shos as under 

Sr. Name Date of Date of P.F./O. 
No. /Shri Desion. Stn. Birth Retjre_ No. 

ment. 

 Shamji 	Ka1a(SC)I"S MS VS\ 3.1.32 31.1.90 1743040 

 Rahav Vaghji Kh.E3 DAS 8.1.32 31.1.90 1743473 

 Khimji Virji B/man_lXI< XK 10.2.32 28.2.9 

 Evji Ragha' !/DA 33  DAb 1.8.32 31.7.90 17 43 470 

 Bhjll M. Barreryman 
fTD BTD 2.9.32 30.9.90 1743428 

 M.R.Oza SMII DLJ 8.9.32 30.9.9 1743476 

 P.G.Kankotia SI/DLJ DLJ 5.11.32 30.11.90 1743008 

 Jalaram. Tinman JND 5.11.32 30.11.90 1747020  

 Meqhji 	anji Kh.BVP BfP 30.11.32 30.11.90 17 430 17. 

The followina staff are to he added in list of Doartment 

shown as under in the reoective month• 

Rfc. 

. 	c.s.:.nori Guard W.L.U/G 15182 31.1.90 

ED/MD 

5. H.P.Gandhi OS,orks BVP 26.4.32 30.4.90 17603900 
br. 

9. C..frived 15.9.32 30.9.90 

7. Labhshanl'er B 	Ui5.PontLJ 31.10.90 

Enaa. 

4 x 
7. Shanji Nanji 	mate hE 1.5.32 30.4.90 1772991 

4. 	Bchu Jiva K/Man p 15.5.32. 31.5.90 1774164 

4. Lalnath 
Chhaaarinath Mate PBR 19.9.32 30.9.90 1773235. 



Hon'ble Ir. P.H. Trivedj • . Vice Chairman 

Hcn'ble tr. D.K. A,garwpl .. Judicial Marnbe., 

22.10. 1990 

Heard Mr. 	Cza and I r. F. . V1fl leFrned 

advoc:tes for the applicant ancl respondents respectively 

The causesof actin of two petitioners are separate 

and lernd 'advocate or the petitioners seeks liberty 

to file separte petition He is allowed to do SO. 

'Ihe case is disposed of accordingly. 

1-1 	3cci 	'nihr 

(F i I 

Sd/_ 
P K Trjve( 

Chairman 
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Before the Central .NiI*iniStratjve Tribunal at Ahriedabad. 

0. A. N0. 75/92. 

L. Be Teraiye 	00 
	 Applicant 

V/s 

Union of India others. 	 Res  

The Railway files its reply to the applioant"s 

a-pplication as under:- 

1. 	That the application is not according to law, mis con- 

ceived, malafide and S81fle is not tenable being other-

wise defective. 

 

 

6. 

That the Respondents do not edmit the truth or correct.. 

ness of any S tatiient, contention, allegation, or 

sugges tion s et out in the application, unless the truth 

or correctness of any one of them is  Specifically and 

expressly edmitt1 in this reply. 

That without prejudice to the above contentions, Railway 

bdministratjori files reply as to the contents of 

application as uncAer:.. 

Uontents of para 1 & 2 of application, no remarks needed, 

being formal. 

keferring to the contents of pera 3 of the application, 

it is Specifically Stated that applicant has not speci.. 

fically quoted any order of Rly. Aciministrat1cn, in pra 
3 against which application is filed and, as such pres ent 

application deserves to be dismissed, at its admission 

S tage. 

NO COMLYIentS for para 4 of the application, being formal. 

The Present application is caompleteiy barred by the 

limitation prescribed in sec. 21 of the Mmiriistrative 

Tribun8l Act 1985, and hence the Seine deserves to be 

dismiss ed. 

Referring to the contents of pare 6 (1) there is no 

dispute. 

0 2. 



I 	j'J 

0 	 .2. 

1. Contents of para 6(11) is not correct and hence 

denied. It is specifically stated that, the date or 

birth of applicant, recorded in the authentic document 

service sheet is 21.1.32, and the same has been recorded 

urger clear signature of applicant. (Ttie xerox copy of the 

I 	Saflie is annexed hereto and mark ad 1± • And on the 

strength of this *uthentic and legal document, applicant 

is correctly retired from lUy.service with effect from 

V 	 31.1.93. 

- 	 In addition to this, it is stated that Divisional 

R]y. Manager'S office, Bhavnager Pn1i has published a 

list of staff Clue to retire in the year 1993 vide 140. 

)/949/2  Vol.111 dt. 12./.89, wherein the date of birth 

of applicant is shown as 21.1.32 and date of retirement 

is shown as 31.1.93 (The xerced copy of the Se is 

annexed hereto and marked 'Rh'). As regards date of 

birth and date of retirement as shown by applicant in 

his ennexure A/i, it is clarified that it was the 

typographical errors and for that iily. Jtminis tration has 

issued corrections letter vide No./949/1  Vol. III of 

23.30.89 wherein it is once again made clear that the 

date of birth of application is 21.1.32 and date of 

retirement 31.1.93 (The true copy of the S aJie is annexed 

hereto and marked 'R/21 ). Thus potion of Rly. Adminis.. 

tration, retiring applicant on 31.1.93 is legal, valid, 

and reasoned* 

iii)1teferring to the contents of para 6(111), it is 

stated that niatber is clarified in foregoing para hence 

repetition is avoided. However, it is stated that 

retention of quarter for a Period from 1.2.93 to 31,5.93 

was given by ktly. Administration vide memo. 

of 16.5.93. 



.3. 
	 0 

iv) The contents of para 6 iv & vi needs no remirks. 

?urther in reference to the contents of grc?urlIs a to c of th 

the application it is once again stated that j  the action 

of the Rly. Mmlnis tration, retiring the applicant on 

31.1.9) is correct and legal, as per the date of birth 

recorded in the veiled document 'S ervice sheet' which is 

21.1.32, uriier clear Signature of the applicant. Thus, 

there is no grcind to continue the applicant in Elye 
0E 
	 service beyond the date of his retirement. ThUS it IS 

prayed to dismiss the present applicatic. 

9. 	Referring to the contents of para 7 & 8 of the applicetCn, 

it is stated that matter is sufficiently clarified here-

before and as Such, on the Strength of these legal action 

of Ely. Mministration, there is no ground of relief,' 

interim relief as prayL  by the applicant, but to dismiss 

the present O.. 

Contents of pares 9 to 11 need no remarks being formal. 

11. 	Respondent Rly.ministration craves leave to adu, alter, 

amend, correct and modify the contents of this reply as 
and when ruired in future. 

On and behalf of Union of Indi8 

Sr , DIca1PersonfOf fIcert 
Bhavnagar 	 W.Rly. Bhavnagar Division 
Dt: ky 4 -92. 

	

	 Bhavnagar Para. 

VtIFIC PTION. 

I, Revirider Kumar, Sr. Divisional Personnel Officer, w. Ely. 
Bhavnagar Pa do hereby solemnly affirms that, what is stated 

above, is gather ed from the off Ic i #1 r ec ord, and S ame to b e 

true to the best of my knowledge and belief. 

1Yf r,wp 	
Urn1r 

$ 

2- 	
92 / 	 t 	

4 

2iw.* 
Aud ISiS 

Sr .onelPn1OffIc% 
W. Ely, Bhavnagar Pars. 
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B.  

S. R. Code No. G. 1931. 
(L 1,932 & 0. 1933, 

WESTERN RAILWAY 
SERVICE SHEET 

At 

	

rne in full 	C>z
/Jh 	. 

2. Father'S Name_- 	 -- 

3, Date of Appo 

4. 	Pernaflet or 	 - 

	

Designati01 	--.. 	

- 

o. Staff or Ticket No. 

Provident Fund Account No., 	 ... 	
- 

,Date of joining Provident Fund,. 
Authority  

W. Ae on 	

/ 

	

1 ._ 	------------------------------ NationalitY 1. ReligiOt 	
. 

( 	1.ii 
11 c 	

1/ 1 

v 	if,e. 

.- 	Taluka or 1 c, hd 

	

12 NattL of 	

DtsttiL_ 

t, 1LltktLfLatb0h1 Maiks 	
w 

1 --- 	 -- 

FdULJ.tt011tt DiplOn1S and 

other qualifications 

,- -- ----------

./'/tt'ft fHIt(1 

Iis, 	Sunature orleft- tant 
Thumb Impression 	

I 	
- - 	

S1gnatuj 	
,, / 

- 	Statiofl 	 - 

I.)atc 	- 	 - 
O bated - 	

DsiihttLo1, 	- 	

•- -- 

OiiICer..jfl,Cji ar  
Ni :--Tbe ae on the list b'thday 'should bo ezared in W(Ads against the'tern "Age on 	

by the OiLcer..(j 
own tndwjjtj 	

who should put h 3ignature (wiih the date) aint 
the enuy. 
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STRI 1IUII 
, 0ffiiC 

la 
--- . 

rE1)/949/2 vo1. 1• 	0 	

ra, 
t/- l2_109. 

i 	J u iT JN 	
3iJ _VL 

Li To: 

KR 	J 	
R GL Ui 	TJI VLV VL 

.E NJ 	
K  

IGS' DLJ  
JND J. 

F_J11<. 	
VP. 	£LC5- 

 

IBVP 9Tt) 	
pUR (t) _3NI 

 

TVC j1V 	
iz 

UT 	
3U 'iL 

C" •5_BVC 	
D LTL JU 	

VRL. 	
CIS 	3' 

JN BT. 	
J$ RV 	 C . 

L't't 	0i( J 	JU VzL 	R 	L .111 

(ThrOUJ1  

CTCI, CT N L, 0pCRU V . 

Sh_Li5t of 
0p10Y0O5 

1 	

Q 
bO are dUO 	r 

duri 	
1990 - UVL jV±S1 	

- . 1/Mio31/ 

- 

0h0 09 	
names o 5tc'E rtir1n9 

dUrifl 

0 15 en 
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se anY 
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